
IN THE CEN'rR:AL ADMINISTRATIVE TRIBUNAL,JOOHPUR BEN:H,JOOHPUR. 

Date of Decisio n: 13.2.2002 

OA 58/2001 
' 

C.KG Kashyap, 1GT (Hindi) in Kendriya VidyalaYa ONGC, Mehsana • 

2. 

3. 

C.(.RA!Wl; 

• • • Applicant 

V/s • 

. rhe COnfnissio ner, Kendriya Vidyalaya Sangathan, 18-

Institutio nal Area. Shaheed Jeet Singh Marg, New Delhi. 

Dy.Conwissioner {Adm), KVS, 18-Institutional Area, 

Shaheed Jeet Singh Marg, New Delhi. 

Principal, Kendriya Vidyalaya BSF, JodhPUr. 

Smt.Neeta Hamilton, '~T (Hindi). through Principal, 
Kendriya Vidyalaya (BSF), Jodhpur • 

• • • Respondents 

HON' BLB MR.JUSl'ICE O. P .GAOO, VICE CtiAIRMAN 

l.iON'BLE MR .. A .. P.NAGRA'I'H, ADMilllS·rRM"IVE l'£MBER 

For the Applicant ••• Mr.B.Knan 
l?or Respondents No.lto3 
-~ 

For Respondent' No.4 

••• Mr .M.A.Siddiqu_~---Proxy 
counsel for Mr.N.&.~odha 

., • • Mr .K.K.Shan 

The applicant is a Trained Graduate Teacher ("l'G'r) arXI 

was ea~lier posted at Nasirabad. Vide order dated 28.11.2000 

(Ann.A/3) he was- transferred fn public interest and posted 

at Kendriya Vidyalata (BSF), Jodhpur, vice Shri Mahe'mira Kumar 
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Sharma• Anotner lady teacner. Ms.Neeta Hamilton. WhO is 

private respondent No.4, was posted. on her ~m request. 

from Mensana to Kendriya Vidyalaya (BSF), JodhPur, 

against the vacancy caused on account of transfer of Shri 

M.K.Sha~a to Nasirabad. Later on, it was realised that 

Mahendra Kumar Sharma and M.K.Sharma are not two different 

persons but are the names of the same person. The result 

was that as against the OnlY one vacancy occasioned on 

account of transfer of Shri-Mahendra Kumar Sharma or Shri 

M.K.Snarma. two persons were posted i.e. the ~plicant as 

well as Ms.Neeta Hamilton, respondent No.4. The respondents• 

therefore. is·sued tne modified order dated 1 .. 2 .2001 (.Mn.JV'l) 

whereby the aPPlic~t was shifted from Kendriya VidyalaYa 

(BSJ:"'). Jodhpur, to Mehsana, where the applicant has joined 

-~2. 
{ . 

6.2.2001 and is working there. By ~ans of the present 

the applicant prays that the modification order dated 

and be quashed and 

maY be sent bac·k to JodhPur. 

Heard the learned counsel for the parties at 

considerable lenqth. 

J. At the outsetD it may be mentioned that the applicant 

is no~ding a transferable pOst. Transfer iS an ordinary 

inci6ent of service.. Sobody nas a right to stick to a 

particular place and cannot assert tnat he would work at 

the place of his choice. On account of the administrative 

exigencies, certain shiftings are required to be made. In 

this case, obviously, two persons could not be posted 

the same vacancy. Therefore, the 
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modification order was justified. 'l'ne applicant as such 

has no grievance to convass before this Tribunal, particularly 

when he has already joined at Mehsana and is working there. 

4. During the course of arguments it transpired that in 

Kendriya Vidylaya Noel (Air Force), Jodhpur, one Shr i 

H.M.Purohit is to stand superannuated in the month of 

July, 2002. The· learned counsel for the applicant urged 

that in case the applicant cannot be.accommoaated at this 

stage at Jodhpur, his case for posting at Jodhpur~ay be 

directed to be considered against the vacancy of Shri 

Purohit. 'l'his request on behalf· of t ~ applicant appears 

to be q: uite genuine and honest. This suggestion is not 

likely to affect tne interest of respondent No.4, Ms.Neeta 

is already working at 

This OA is, therefore, finally disposed of with the 

as and wnen the vacancy arises in Kendriya 

Vidyalaya No.1 (Air For~e), Jodhpur, on account of the 

~- superannuation of snri Purohit, the respondents shall 
t _:' . 

consider the feasibility of transferring the applican~om 

. LJt'i(-
Mehsl.; Jodhpur. No order as to costs. " . / 

(A .. P .. NAGr~TH) (Jus':ncE ,.~P.GABG) 
MEMBER (A) VICE Ii:iiAIF!HAN 
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